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CBNTEL 	 __ 

GUWHATI BENCH: 

I

.  

ii0plecatjonNo /2CCi 

•Applecn() 

Respoidant(s):_ 	 O'7' 

Advocate, for the plicant : 	A/c) j/< 	 J 

Avae for th Respondant 
:-. 

teof the Res 	Date 	Order of the Tribunal 
---1-*-.-. 	-.-,- 

5.12.01 
H 	. 	 Heard Mr.L.Sarkar, learned 

A 	
counsel Fo r the appiicant and, also Mr. P . 

C. F. 	
. SOt-' dipos1d 	' 	 A.Oeb Ro 	learned Sr. C.G.S. C. for the' 

vide 1 )t1 r7tI 	
resiondents. 

- 	 Issue notice of motion, aeturnable 
• 	 . 	 Dy RegiWar

by 'twi4 weeks, 

espondents are directed to shcw 

cause as to why interim order as prayed 

for shall not be allowed as regards the 

) applicant. 

Meanwhile, the operat n of the 

circular .(hnnexue—C) dated 12.7.01 

shaU remain stayed in respect of the 

	

. 	

. 	- apicant. 

4.1st on 19.12.01 for admissi,,

4tf1 h 	 I Cneaveaus shah be made Lo ojsese 

	

No f%iT 	( 	
of the mattar at theentdateih, 

I 

ber' Membor(). 

J~)J2ç29 	 mb 

I ,  

I 
I' 	I 

1,.. 



I 
( )4 I ed L) 7/tfL 

/(2tifL 	7Y7. 

19.12.01 	List on 15.1.2002 for admission. 

Endeavour shall be made to disposed of 

the same at admission stage. 

The respondents are directed to file 

written stateinent if any. MeniirhiI.e inter- 

Member 	 Vice-Chairman 
mb 

15.1.02 Prayer has,been made on behalf of 

Mr.J.L.Sarkar learned counsel for the 

applicant and Mr.i.Deb Roy s  sr,c.G.Sa 
and case is adjourned to 2191.02 for 
Aniss ion. 	 ,.. 	 .. 

Mer 	LA> 	Vice-Chairman 

im 

21.1,02 Heard Mr. 31L.Sarkar, 	learned counsel 

for the 	ppcant, 

CYQ.4o/c/2)/1/O2 	
. The applicant is admitted. Call for 

. 

. f7 the, records. The respondents are yet to 	fj); 

k2- 
written statement though time was granted. 

I . Mean1hile, interim order Sated 

5.12.2001 	shall continue. 

• ., 	 Let on 2 .2.2002 	for order. 

Member 	 . 	 VjceChairman 

mb 

21.2.02 List on 8.3.2002 to enable the respond- 

I 	 •. 

 

ants to obtain necessary instructions. 

'--- Member 	 Vice-Chairman 

tnb 



Ne of the Registry 	bate 	 Order of the Tribunal 

8.3.02 

	

	 Hr. A.Chakrabarty, learned 

Counsel appearing for the applicant 

ubrnitted that the Respondents have 
21 	 considered the case of the aoplicant 

c_47 
 

And granted the relief. Therefore, 

he :does not want to press the applic- 

, 	 tion, Heard Mr, A.Deb Roy, learned 

Sr.: C.G.S.C* for the Respondents. 

CA, 	Cosidering the development of the 

rnatfter, the application is dismissed 

:atn0t pressed. A Copy of the order 

da'ed 11.1.2002 is placed on records 

Member 
mb 

•1 

It 
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IN THE CENTR1L ATINISTRATIVE TRIBUNal 

Guwahati Bench : Guwahati 

n App1ication under Section 19 of the Adininistratire Trlibunal 

Wtv  1985. 
.7- 

0 A. No. . •• ... . / 2001 

ktae of ttié case : 	 Sushil Kiiar Sarrnah CE 
-vs.- 

i 
..''- .' 	 ;" Tribunal 

4r7C2W, 

LL 	Bnc 

Union of India & Ors. 

INDEX 

Arnexure 	Description of docnents 	 Page 

Application 	 .1 - 

A 

	

	Copy of the Judgment in OA No.  
174/98 dt. 11.1.2000. 

B 	Copy of the Order in W.P.(C) No. 
727402001 dt. 3.1.2001. 

C r  D and E Copy of the list dt. 12.7.2001  

representations dt. 18.7,2001 and 	1li 
21.7.2001. 

F and G 	Copies of the letters dt. 29.8.2001' 
and the reply dt. 6.9.2001. 

H and I 	Copy of the letter dt. 9.10.2001 and. 
'Note of the Legal Branch dt. 24.8.2001 

7 
	

J - 	Copy of the representation dated 
12. 10. 2001. 

K 	Copy of the representation dt. 
13.11.2001. 

• 

• 



II 	IN THE CENTRAL AtMINISTRATIVE TRIBUNAL (2 	1 
GUWAJiATI BENCH : GUWABATI. 

AN APPLICATION UNDER SECTION 19 OF THE AEMINISTRATIVE ACT 1985. 

H 

Bri Sushi). Kumar Sannah, 

Son of Late M.G. Sar'meh, 

Working as Serintendent, Record Branch, 

Director General, Assan Ri lies, 

Shill ong 	11. 

Applicant 

-Versus- 

I. Union of India 

Represented by the Secretary to 

the Government of India, 

Ministry of Home Affairs, 

New Delhi - 110001. 

2. DIrector General, Assam Rifles, 

Shillong - 793011. 

3 Deputy Comm and ant, 
ii 	

EStablisftnent Officer, 

Directorate General, Ass am Rifles, 

Shi].long - 793011. 

. .. 	Respondents. 

Particu].ars of the Order against which the application 

IS MA 	:- 

The applic* oTis made against the office 

cic.ar No. I. 11023/1/98 - EST/299 dated 127.2001 showing the 
daie of retirement of the applicant as 1.2.2002 inste&lof 1..2003, 

Contd • . 2/- 



7 	

I 	 (2) 
I 

ignoring the judgment of this Hon' bbe Tril*mal in O.A. No. 

l74/q8. 

2. 	Jurisdiction :- 

The applicant declares that the subject 

matter against which the application is made is within the 

jurisdiction of the Tribune].. 

I .  •. 	Limit ati on 

The applicant further declares that the 

application is within the limitation prescribed by the Section 

21 of the Administrative Tribunal Act, 1985. 

4. 	Facts of the Case :- 

4.1 . 	 That the applicant is a citizen of India and 

as such he is entitled to the rights and privileges guaranted 

by the Constitution of India. \- ' 

4,29 	 That the applicant begs to state that he passed 

'matriculation examination in the year 1961 and as per matricu- 

lation certificate his date of birth is 1.2.1943. But, by 

mi. stake it was shown I • 2.42 in his service book • It was detected 

in the month of July, 1991. The applicant prayed before the 

authority by represent for correction of his date of birth as 

per matriculation certificate. Thereafter, the applicant filed 

an original application before the 	'ble Central Administrative 

Tr±tal which was registered as O.A. No. 174 of 1998 and the 

'Hon'ble Tribunal has been pleased to pass judgment dt. 11.1.2000 

holding the date of birth of the applicant as 1.2.1943 and not 

1.2.1942. That judgment was challenged by the respondent 

authorities before the HoNble High Court by filing a Writ 

petition registered as W.P.C. No. 7274/2000. The Hon'ble High 

by,  order dt. 30.2001 dismissed the petition in limine. 

Contd,. . 31- 



, (3) 

Copies of the judgment and order dt. 

11,1.2000 and 3.1.2001 passed by the 

Hon 'ble CAT and Gauhati High Court are 

enclosed as Annexure - A and B. 

4939 	That the applicant begs to state that the respondents 

have circulated the nanes of the Govt. servants due for 

retirement within next 1st July, 2001 to 31 December, 2003 vide 

No. 1. 11023/1/98 - EST/299 dated 12.7.2001. In that list the 

date of retirement of the applicant has been mentioned as 

But as per Hon'ble Central Administrative Tribunal's 

jedgment the retirement of the applicant should be 1.2.2003. 

The retirement age of the,Govt. servants  has been raised to 60 yrs 

as per office memorandum dated 18.12.98 irrer. afer- the jidgment 

T1e applicant has suthitted representation 

dated 18.7.2001 against the said list dt. 12.7.2001 because 

his nane has been included 	arbitrarily. 

Copies of the list dt. 12.7.01 representations 

dt. 18.7.2001 and 21.7.01 areenclosed as 

Annexures C, D and E. 

44. 	That the applicant states that the respondent has 

directed the applicant to furnish the birth certificate vide 

letter No.1 1oj1/13/79-r/vo1-fl/184dt.1 29,8O1. On reply t9 this 

the applicant has sulznitted a representation dt. 09,9.01 with 

the contention that at the time of his birth there was no system 

of issuing birth certificate and referred the judnent of the 

Hon'ble CAT. Gwahati Bench. The applicant begs to state that the 

matter is already settled and the respondents are harassing the 

applicant. 

Contd 
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(4) 

Copies of the letters dt.9.9.0 1  

and the reply dt. a9.8.G-1 are enclosed 

as Annexure F & G respectively. 

4.5, 	That by a letter No. I 110/1/13/79 - EST/Vol -11/193 

4ated 9.10.2001 from the office of the respondent No. 2 the 

applicant has been sent a copy of the notice of legal Branch which 

indicates that review petition has been filed before the Hon'ble 

High Court against the order dated 3,1.2001 inW.P.(C) No. 7274/ 

2900. The applicant stated that he is not aware of anyt such 

review petition nor he has received any notice from the High Court. 

Møreover the applicant humbly sutinits that on such ground the 

applicant cnot be retired from service neglieting the correct date 

of birth, as theld by this Hon'ble Tritunal, and confinned by 

this Hon 'ble High Court • The applicant has submitted representation 

dated 12.10.2001. 

Copy of the letter dated 9.10.2001 with 

the enclosed notn-the Legal Branch is 

enclosed as Annexure H and I respectively. 

Copy of the representation dated 12.10.2001 

isO enclosed as Annexure - J. 

4.6 	That at the time of filing the 0.A. No.174/1998 the age 
of retirement on superanuation was 58 years. His date of birth ii 

1. 2.1943 and date of retirement would 1k 1 • 2,2001 • The age of 

retirement has been increased to 60 years and as such the date of 

retirement now shall be 1.2.2003. The vesponi dents sent pension 

papers to the applicant taking date of retirement 1.2.2002.  The 

applicant has returned the sane blank. 

I 	
Copy of the representation dated 13.11.2001 

is enclosed as Annexure - K. 

COtd • • 5/- 



(5) 
) 

4,7. 	That deliberate negligence and non-complience of the 

order of the Hon'ble Tribunal in OA No. 174 of 1998 is 

contempt of the Hon'ble Tribunal 

50 	Grounds with legal provisions :- 

5.1. 	For that the retirement age of the applicant is 

1.2.2003 as per correct date of birth upheld by this Hon'ble 

Tribunal in OA No. 174/1998. 

5.2. 	For that the Hon 'ble High Court has confinned the date 

I  of birth of the applicant by èismissing the w.P.(C) No. 

7274/2000 which was filed by the respondents. 

5.3. 	For that the impuged list circulated for retirement 

is Annexure . . is contempt of the Hon'ble Tribunal. 

5.4, 	For that the name of the applicant has been included 

arbitrarily in the impugued list. 

'7 	'r- 
For that after the udgnent-ef this Hon'ble Tribunal 

the retirement age of the,\Govt. Servant has been raised to 60 

years. As per judgement of the Trit,nal the date of retirement 

is 1.2.2003 and not 1.2.2002. 

5.6. 	For that the respondents have no power to retire the 

applicant on the wrong date of birth. 

5.7. 	For that with 58 years as age of superanuation fbr 

retirement the retirement date of applicant was 1.2.2001, the 

age of 58 being revised as 60, the correct date of retirement 

is 1.2.2003. 

Contd .. • 6/- 
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(6) 

Details of remedies exhausted :- 

The applicant declares that he has availed the reniedies 

by subnitting representations but these are not considered 

by the respondents. 

Matter not rending before any other court :- 

The applicant declares that he has not filed any other 

case or application before any other Court/Tribunal and no 

such application or writ petition or suit is pending before 

any of them. 

Reliefs Sought For :- 

In view of the facts mentioned in para 4 above the 

applicant prays for the following reliefs :- 

The judgment dt. 1-141000 in OA No. 174/98 be 

implemented and accordingly the retirement date be fixed as 

1 . 2.2003. 

As per Matriculation Certificate and upheld by this 

Hon'ble Tribunal the correct date of birth be considerefor 

retirement of the applicant i.e., I • 2.2003. 

The name of the applicant in the list of the Govt, 

servant for retirement in circular datedAbe  deleted 
t-c&U 	 c r cL 	 ro 3 

Any other relief/reliefs the Hon'ble Tribunal deems 

fit and proper. 

Invoke the power of contempt of the Court. 

Cost of the Case. 

Contd . . 7/- 
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9. Injerim Order prayed for:-  

Pending final deci si Ofl on the application, the 

applicant seeks the following interim reliefs :- 

1. The communication of date of retirement of 

applicant is circular dated . li-T.2-00.1be stayed, and applicant 

1 continued in servioeh on the basis of correct date of birth as 

eided by the Hon'ble Tribunal. 

	

0 	Application is filed through advocate. 

	

11 	Particulars of Postal Orders :- 

Postal order No.  

Date of Issue 	 01,  

Place 	 : Guwi ati 

I 
	

Details of Documents :- 

As per Index. 

Verification . , 



V 
8) 

VERIFICATION 

I Sri Sushil Kuinar Sannab, Son of 

Late M. G. Saxnah, aged about .58 yrs. working as 

Superintendent, Record Branch, Director General, Ass au. 

Rifles, Shillong - 11 do hereby verify that the contents 

of p aras, 1, 4, 6, 7 9  8, 9, 10, 11 and 12 are true to my 

personal knowledge and paras 2, 3 and 5 are believed to 

be true on legal advice and that I have not suppressed 

any material facts. 

Place : Guwahati 	 P 

Date  

Sinnature of the Applicant 
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CENTRAL ADMINISrRATIVE TRIBUNAL 

GUWAHATIBENCH 

? u-c 

- 4' 
.t 1 

' 	Original Application No. 174 of 1998. 

Date of decision 	This the 11th day of January,2000. 

Hon'ble Mr. 3ustice D.N.Baruah, Vice-Chairman 

Hon'ble Mr. G.L.Sanglyine, 'Administrative Member. 

Shrj Sushi]. Kumar Sarmah, 
Son of Late M.G. Sarmah, 
Superintendent, Record Branch, 
Director General., Assam'Rjfles, 
Shillong-11. 

..Appl.icant 

By Advocte Mr. G.K.Bhattacharyya. 

-versus- 

1 	Union of.India, 
Represent'ed by the Secretary to 
the Government of India, 
Ministry of Home Affairs, 
New Delhl-110001. 	0 

2. Director.Genera1, Assam Rifles, 
Shillong-793011. 

3",;Deputy Commandant 	
/ '.Establishment Officer, 

• 	 ;,Directorate General,, 	. 	 ' 
Assam Rifles, 
;Shillong-793011 	 ' 

• 	 ..Respondenta 
•0 	 It 

• 	By' Advocate tfr. B.C.Pathak, Addi. C.G.S.C. 	
' 

(°') 
BARUAII J. (vlC.). 	

0 

Thisapplication has been filed for correction of 

date of birth of the applicant. He passed his matriculation 

examination in the year 1961. As per the matriculation 

certificate his age was shown 18 years 1 month on the first 

of March,1961. Calculating the said date his date of birth 

ought to iia'e been 1.2.1943. However by mist8kä it was 

shown 1.2.19.42. DurIng the month of 3u.Ly,1991whon the  

Contd.. 

' 0 	 4 



aUtfioriy deitlanded the 
originalniacriculation cerLjfjcat 

	

, 	) 
for verifjcatjon and on production he'aU Qy Qi.CnJ 
Jim 	dI 	at birth 	1.2.1943, Ilientiltig thereby 

he wouJ('J attain Ui aye of 58 years on 1 .2.2001. At that time the mistake Was 

detected. Immediately thereafter the applicant submitted 

his application for correction, of his date of birth. 

According to the applicant Annexure_.ii itself indicates 

that he would be in serviceupto 1.2-.201, 
otherwise 

Identity Card 
would not,be..va1id upto 1 .2.2001. The 

applicatIon submitted by the appljcat was rejected by 
 

Annexure_v order dated 19
.9.1997 on the ground that the 

prayer for alteration of date of birth was made at the 

belated stage. Thereafter the applicant. submitted Annexure_ 

VI representation dated 31.12.1997 ad the srne was also 

rejected y Annexure V III'order date' 4.12.1998. Hence th'e 
S 	 .. 	

Hi 

present a$pljcatjon 	' . 	
'': 

5; 	

.:, 2. 	
due course the respondents have entered 

appéàránce and filed written statement. In the written 

etatemet the Stand is reiteated.byis
aying 'thatas 	per 

rule the appljca1ion for alteration of date of birth oqht 

to have been filed wIthin a period of five years. 
S.; 

J 3. 	
We have heard Mr. G.K.Bhattácharya, learned 

counsel appearing on behalf of the applicant and Mr. B.C. 

Pathak, learned Add1C.,G.S.0 Mr. G.K.Bhattacharyya 

submits that here the main paint is it as-the case of 

clerical error. He .'furthe submits ,that it well 
i 

established princjj1e Of 
law that, the time, begins to, ru 

from the day of detection of mistake and - the rules -and 
•; 	" 

proceduresare hand mei' of Justice. These are made 

for the eds of justice. He, further èubmjts' that the • 	;-.,..,•. 	•-•..•••• 	 . 

mistake Was; detected when the Identity Card was issued 

showing that he would continue till 12.20Ol, 'meaning 

Contd... 

- •: 	 •• 	 . 	

3 



-•---- 	•7( 
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Sd/_VICCHA1RMAN 
Sd/MEf9ER (A) 

- 
•! 	jt:horoby 	ho 	wouth 	attain 	the 	age 	of 	58 	years 	on - 1.2.2001, 

that 	iL1f wU1 	go to show his date of bitth 1 2 	1943 had 
• been accepted b 	the depa-ttment. 

On 	hearing 	the counsel 	for. the parties we find no 

reason 	to reject 	the prayer of the applicant. 	Annexure-IV 
shows 	that 	the 	applicant 	came 	to 	know about 	the 	mi8take 
from 	the 	gradation 	list. 	It 	is 	not 	known 	when 	the 	Said 
gradation list was published. 	Be that, 	at it may, 	the., fact 
is 	that 	the 	'matricu1atjon 	certificate 	has 	not 	been 
disputed 	by 	the 	respondents. 	In 	paragraph 	6 	of 	the 

written statement the respondents have stated as under: 
U 	It 	is 	mentioned 	here 	that 	the 	Service Book 	of 	an 	employee 	is 	the 	only 	vital 	and authentic 	document 	for all 	pruposes 	till 	he retires 	from service and Identity card helps 	an • employee 	both 	official 	and 	private 	life 	even 	in complexcjrcumstaflcesn 

We 	fee]) 	that 	justice 	should 	not 	be 	defeated 	on 
techincal 	grounct as 	the 	matriculation 	certificate 	is 	not 
disputed. 	•An -nexreIi 	-a16 	ehøs 	that 	the 	authrity 
accepted 	the 	date 	of 	birth- 	as 	1.2.193 	otherwise 	the 
Idtneity 	card 	would 	not 	have 	been 	made 	ia1id. 	upto 
1 .2.2001. 	It ought to have been:1.2.2000 Ofly 

Considering the entir€ 	facts and circumstances of 

the casewe ácáept 	the date of bir'th of the applicadt as 

shown 	in 	the 	matrlculatjon 	:certjfjcate 	and 	in 	all 
probbility 	in 	9bch 	type 	cases 	matriculation 	certificate 

should.be taken'as authenticatred document. 

In view of. the above, we hold the date of birth 

of the applicant is 1.2.1943 and not 1.2.1942. Accordingly 
------------------------------ U-- 	

-..-- - the application is allowed. 

Considerin.; the factaand circumstances of the 
\ 

•t-° •3çt ,,cpases we make no àrder 1 as to.cost. 	 -- 	- -, 
- 	.----.--. -- 

'I 

'V 
-f 

V\ 

I- 
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IN THE GAUHATI HIGH COURT 
(I-IIGI1 COURT OF ASSAMINAGALAN

D tMEGHJAyA :MIp1JR s TRIPURAI 
MIZORjM ANDAUNp PRAtDE ) 

• , 4 NO• ; !2 7 4/20O0 s  

--1..Y nion. 	
'ndi89 hrough Secretary Ministry of Home 

ffairs,New Delhj 

Director 
General Asgam Rifle5, Shi11o. 3. 

Dy commandant,stablj 	
office, Directorate 

Genera). Ass 	Rifleg, shillong 
- 793011. 

•.Petitloner'/ k1espondentn 

- I -Va• 

Shri Sushi). Xumar Sharma,/o Late B.G. Sharm
a. 

Superjntendent r'ecordflrchDjr 	
General 

'2sam, Rifles , Shillong... 793011. 

069 Respond en ts  

App lic t, 

Th 

 

HON'BLE THE CHIEF JUSTICE 

THE •FN'•BLE. 	USTICEP.GAGJWJ 

COfltd ... 2/ 
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For the petitioner *-Ilr.P.N, ChDudhury 
F. the respondents.. 	 . 

Patez-3,1.2Oj. 	0 R D E R 

c.JAtN, .C5Ls_. 

This writ petition las been f1Od against the order 

of the Central Administrative Triburzal,Guwahatj Bench 

Dated 11.1.2006 	by which the d a:te qf birth of the 

respondent / employee has been co-xrectd and flow, 

acdrding to the corrected date of birth, he. would rtire 

on It of February,2001.. 	
. 

While 	
the Tribunal 

has primarily relied upon the entree &bout the1 ate 

of birth as wasrecoded in the Matriculation certificate. 

No interferencewjh finding of fact based upon Matricul 

ation cetijcte ii 

Dismissed in llminé, 	. .. . 

Sd/-P.GaAGARWAL. 

DGE. 	 CHXF JUSTICE.  

r(?t BY ..... 

READ BY. ............ . 

COMPARET) 3Y 

 

___________________ 	 •0• 

to 	tbIC?  

	

CL&Tjp VZ1 11t 	. 

U; 7. /. .J 411 

  

t. 



hri R.N. Pathak 

Shri N.P. Dutta 

Shri P. Biragohain 

Shri N.C. Goswani 

Shti Sbanti Dev1 

S,hri Pramadhar Nath 

Shri Sukumal Roy 

Shri B.L. Kundala 

Shri Sudip Kurnar Kar 

Shri Kalyan Ranjan 
1attacharjee 

St.dt 01 Aug 2001 (FN) 

Supdt 01 Sam 2001 (FN) 

UDC 01 Sep 2001 FN) 

Asst 01 Oct 2001. (FN) 

RO 01 NOV 2001 (FN) 

RO 01 NOV 2001 (F) 

Asst 01 DEC 2001 (F) 

TJDC 01 Dec 2001 (EN) 

SÃO 01 Jan 2001 (FN) 

Sdt 01 Jan 2001 (FN) 

 

 

o 
 

 

09, 

 

O. 

11. 

13 , 

\14. 

Shri Chandan Ghosh RO 01 Sep 2001 (FN) 

Shri Tarun Tapan Bhattacharjee Su1t 01 Oct 2001 (FN) 

'A 
- Ali 	

Annexure-C. 
) Tele : 705042 

1arat Sarkar 
Govt. of India 
Grih Mantralaya 
Ministry of Home Affairs 
Mahanieshalaya Assam 
Rifles 
Directorate Genera]. 
Assan Rifles 
Shillong - 793011. 

1. 11023/1/98-EST/299 	 12 July 2001 

The Accounts Officer 
tay and Accounts Office 
Assan Rifles 
Shillong 793003 

NAMES OF THE GOVT. SERVANTS DUE FOR 

RETIR14ENT WITHIN NEXT 24 - 30 MONTHS 

(ol JUL 2001 TO 31 DEC 2003)0 

I an drected to furnish the name of the Govt servants, 

who are due to retire within next 24 - 30 months are as under :- 

$1.No. 	Names 	 Rank Date of retirement 

1. 	Shri R.N. Bannan 	 Asst. 01 Aug 2001 (FN) 

0 20. 	Shri Daya Prasad 	 Ao 	01 Aug 2001 (FN) 

Contd. . . 2/- 
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	 (2) 

Name 	 - 

Knar Oftfta 

Shri Subhas Ch. Roy 

Shri Anirudha Sarma 

Shri Kabindra Kr. Chakraborty 

Shri L.K. Sarma, 

Shri Nirendra Kr. Ns.g 

Shri A. B. Kar 

Shri Jathindra Math Gogol 

Shri S. K. Dey 

Shri Rabindra Kinar Chanda 

Shri B. S. Goswanl 

Shri Haladhar Sharma 

Shri Arun Chanira Dutta 

Shri Pranananda Borah 

Shri Surendra Math Shanna 

Rank 	Date of Retirement 

Supdt 01 Feb 2002 (FN) 

Asst 01 Feb 2002 (FM) 

Supdt0l Mar2002 (FM) 

Supdt 01 Mar 2002 (FM) 

Asst 01 Mar2002 (RN) 

Asst 01 Mar 2002 (FM) 

Asst 01 Mar 2002 (FM) 

Asst 01 Mar 2002 (FM) 

UN 01 Mar 2002 (FM) 

Supdt 01 Apr 2002 (FM) 

Supdt 01 Apr 2002 (FM) 

Supdt 01 Apr 2002 (FM) 

Asst 01 Apr 2002 (FM) 

Asst 01 Apr 2002 (FM) 

UDC 01 Apr 2002 (FM) 

UDC 01 Apr 2002 (FM) 

PS to 01 May 2002 (FM) 
DGAR 
Supdt 01 May 2002 (FM) 

Supdt 01 May 2002 (FM) 

UDC 01 May 2002 (FM) 

UDC 01 May 2002 (FM) 

Supdt 01 Jul 2002 (FM) 

Asst 01 Jul 2002 (FM) 

Asst 01 Jul 2002 (FM) 

Supdt 01 Aug 2002 (FM) 

Supdt 01 Aug 2002 (FM) 

Asst 01 Aug 2002 (FM) 

UDC 01 Sep 2002 (FM) 

Supdt 01 &kb 2002 (FM) 

DC 01 Oct 2002 (FM) 

Duftry 01 Oct 2002 (FM) 

31.N0. 

1 5. 

 

 

 

9 0 

 

 

 

 

24., 

 

 

 

 

 

 

Shri P.K. Cgakraborty 

Shrl Jhan&idra Kr. Dey 

Shri T. Girl 

Anil Chandra Deb 

Shri Suranjan Ehowmick 

Shri Paresh Chandra Dey 

Smti Kalyani NR 

38, 	Shri B.G. Basek 

3. 	Shri Samiran Des 

Shri B.C. Dasgupta 

Smti Supriti Dasgupta 

Shrl Adhindra Ch. De 

4 0 	Shri Kalidas Chakraborty 

44 0 	ShrI K. S. Singh 

45. 	Shri Davala Lushal 

Contd . .3/- 



(3) 

Name  

Shri Devanand Baruah 

Shri Surya Nath Shukia 

Sh ri A • K. Dutt a Ch oudhury 

Shri T.O. Padmanathan 

Shri Sunil Dey 

Shri Suraj Kumar Roy.  

Shri D.B. Dey 

Shri Suk Deb Haim 

Shri T. K. Deb. 

anti Parul Dey 

Shri Mani La]. Deb 

Shri C. R. Lushai 

Shri Hithuti Borkotoki 

Shri Narayan SaEkar 

Shri P. Dowarab 

Shri Sanatan Kalita 

.Shri Sultumar Chanda 

Shri Nilanjan Dutta Roy 

anti .Bhakti Devi 

Shri C.N. Pathak 

Shri S.K. Choudhury 

Shri T.D. Diengdeh 

Shri Pinaki Ranjan. 
Purkayastha 

&iti Asha Purkayastha 

Shri Sai].endra Ch. Deb 

Shri Rathindra Chakbprty 

Shri P.C. Saikia 

04  

Rank Date of Retirement 

Asst 01 Nov 2002 () 

Mat 01 Nov 2002 (FN) 

*upt 01 Dec 2002(FN) 

UDC 01 Jan 2003 () 

A0 01 Jan 2003 (FN) 

Supdt 01 Jan 2003 (FN) 

AAo 01 Feb 2003 () 

Ro 01 Feb 2003 ()• 

Asst. 01 Feb 2003(FN) 

Supdt. 01 Feb 2003 (FN). 

Supdt 01 Feb 2003 (fl) 

Duftry 01 Feb 200 (FN) 

Asst 01 Mar, 2003 (FN) 

Asst 01 Mar 2003 (FN) 

Supdt 01 Mar 2003 () 

AAO 01 Mar 2003 (FN) 

RO 01 Mar 2003 (FN) 

RO 01 Feb 2002 (FN) 

A0 01 Mar 2003 (FN) 

UDC 01 Apr 2003 (FN) 

Supdt 01 Apr 2003 (F) 

Supdt 01 Apr 2003 (Ri) 

A0 01 Apr 2003 (FN) 

Ao 01 Apr 2003 (FN) 

UDC 01 May 2003 () 

Supdt 01 Jun 2003 (FN) 

A0 01 Jul 2003 (FN) 

'J. 

7 . 

tf . 

IL? .  

;2. 

I3. 

4 . 

 

 

!8. 

0 . 

1. 

3. 

54 

5 . 

66. 

'7.

68. 

 

 

n. 
7 2. 

Contd . • . 4/- 



(4) 

SL.No. 	Nne 

71. 	Srnti Swooty Jala 

Shri B. B. Chatri 

Smti Sukriti Dhar 

76. Shri A.K. Chakraborty 

77L Shri P.K. Choudhury 

787 Shri N.C. Sen Choudhury 

79, Shri Kaushik Ranjan Dey 

Rank Date of Retirement 

AAO 01 Aug 2003 (FN) 

Asst 01 Sep 2003 (FN) 

Asst 01 Oct 2003 (FN) 

Asst 01 Oct 2003 (FN) 

UDC 01 Oct 2003 (FN) 

UDC 01 Nov 2003 (FN) 

UDC 01 Nov 2003 (FN) 

Yours faithfully, 

CM S Yadav ) 

Dy Comdt 

Establishment officer 
oyto:- 

 Estate Officer, GPA 

CPWD Colony, Dhakhati, Shillong - 3 

• IRecords ( ), DGAR, Shillong - 11 

• Est Branch (Bill Section), 

GAR, Shillong 11 

• Finance Branch 
DGAR, Shillong - 11 

• Dffice Copy. 
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NO.Ie199,,8/DB-PER$/2/200j/- 

Fran 

I

&iri S K Sharma 
iperintetvent 

Ho DGAR ( Record Branch ) 
shillong 11. 

ig12oox 

To : The Direct or (4n) 
Directorate Oermral Assam Rif les 
Shllong - 11. 

(Through Proper Chanl ) 

SUB . CORRECTION OF DATE OF BIRTH 

.Repected sir, 

I would iJice to apprise your honour that my date of 
birth in the service Book as per my Matriculation Certificate 
was wrongly entered and for which, when I did not receive 
any redress from office inspite f several requests through 
representations, I had no other way left, but to take shelter 
in the Honourable CEtIRAL AWINIsTRATIW TRIBUNAL, Guwahati 
bench 0  Thé Honourable 'CAT has passed a judgement order to 
enter myioorrect  date of birth in the 'service Book as per 
my MatriculatIon Certificate. 

The concerzd branch who deals the matter has not 
taken any action to this effect since Jan 2000 as per the 
judgement of CAT, Guwahati Bench0 

In view of the above.. I would like to discuss and 

	

desire to 	my all relevant duments to your honour in 
person for favour of your perusal and order0 

Teref ore, your honour is eamnestly:requested to 
all meto discuss the matter in person at your convi"nieflt 

rd 	'F date á time, or which act of your kirdness, I shall 
remain grateful to your honour Sir6 

	

Thanking you sir, 	 • 

Yours faithfullY, 

•shri. S 1< Shazna 
• • 	 .' 	' 	 Superinteriient 

Record Branch 
• 	 ' 	 • 	 ••• 	' 	 ' 

	

• i' 	."-,. 	-•• -• • -•• -. '
t' 	 .............. -. ••. -....- - 



- 

REGISTEREP/AD 

2:j.Jul 2001 

Fran i Shi 	( ShaYfla 
Sintenlaxt 
Directarite Oernral Asion Rif lee 

Recard Branch 
shi11oi 	11. 

To 	mi secretary to the 
oerrnent of Xri. 

Mifliatryof Hane )ffairs, 
Nw Delhi. 

X Duçgl, AV94o vrc, 
rArector 0etara1 Ass&M Rifles, 
shillong 11.) 

8U3 : 

Ref : Lst of eirplayeee due for retirement beteen July, 2001 
ar t,acember 20(3 circulated vise HQ r)Q1R's latter 
No4L1jO23/1/.ot/299 dated 12 July 2001, 

I have the.hanour to submit mt respectfully the 
f cc your very kin2 and syrnpat hetic coneideration. 

1 • 	Urd.r. the. HQ AR'e letter dated 12th July 2001, 
quoted above, a capy of which is' enclosed. ny date of rótire 
met* has been shcwn at aerl No.15 to' be let Pebruary 2002(Ffl)e 
in this connection, Z would Like to mention the foilawing z 

sy date of birth was e roniae1y recded to be 
let Vebeury 1942 #  in the eervi Bode • But according  
to the Natricutation Certificate, iq d*t* of birth 
iaiet.PIbUry 194. 

(b) Having failed to per.u3e the authities of 
HQ TQAR to CarrWft ny date of birth in the ervioe 
Record as per K triculAtion Certif licate. I wax 
ccpelled to man the Ron'b]e CetEal 	ixiistrative 
Tribunal. O*ahsti ileveh e  through an application# 
being wmbered 174.of 1990, 1cr correction of my date 
of )irth as per Matriculation Certificate. which IS 

tFebruary 1943. 

(o) M the tine when the *pplication was filed 
befoe the Hon'ble Central Ninistrative Tribunal, 

What i 8erch, the age of super anrst ion was 59 years. 
butt!ii 'Was siuboaqwntly raised to 60 years, 
following the recanmendatton of the fifth Central Pay 
Carnission. 

(d) The iia lA , Hon lble Central rniniatrative Tribunal 
13  pch at QuwahQti 	ped of. the appLication 
observin, inter aim, in pr 	of the order (ral) 
datd 11.42000 that 	'ju't ice Shry.11a not e 
3eated on technical c3rouna . the r&tr.1ation 

Contd . a  . . 



-J 	
certificate  

aOspted the 
- 	 the i4entity 

Oi.22OOi , 
• 	 der (Oral) 

observed . 
applicant 13 

.2. 

Is not dlsputed. 	— 	'the authority 
date of birth as, 01-2-1943, otherwise 
Card wc*dd not have been mie Vl1d Upto 

..•..• Aqainin Para I of the said 
dated 1112000, the said Ron'ble CNX' 
aw ... 	hold the date cC birth of the 
0121943, aiPi not 01-21942 oft - 

(0) HavIng w it.ed for a long time, I submi.tteda 
rep esentat ion on 8th Noernber 2000 to the august 
8uthority of the tXAR en losing a ccpy of the Order 
(oral) dated 11.12000 of the Hón'bte CAT, Cuwahati 
9eih, preying for correctIon of the date of my birth 
as per the order of the Hon'ble CT on the basis of 
the age recorded in the Matriculation Certificate. 

UfThat the HQ XAR, instead oi carreting. the date 
 my birth as per the order dtedj14.2000 of the 

Florilble C;r, preforred a Writ petition, being n=be^rG1dA 
as f.P.(C) 7274/2000, before the Hón'ble. Gw8hti 
High Court, prirx1pal Bench #  Cuwahati. A division 
Beh of the said High Court by an order dated 
3.4.2001, diem issed the petition 'in 11rni 	observin 
inter aXle, " go interferene with .f4rvUng of ft 
based upon Matriculation Ceftificate 
copy of the Hon'ble High Court order is enclosed. 
Uatever, in the list prqrph of the order, the Honb1s 
Higi COurt'bas obeerved that ccor&tng to the corrected 
date, of birth, be would retire on let February 2001,5 11  

'this is obiously based on the cakulation of 53 years 
superannuation whiCh was subsequently erthanoed 

toO years. 

2. 	ThIs order. of the Hon'hXe Iuvmhatl nigh Court 
confirmi rn..date of birth to be 0121943 according to the 
MatrIculatIon Certificate an held by the Hon'ble cAr, but 
the date of retireserit is still being shown to be 1st 
rebruarf 2002 0  that is cicuiating the ge of retirement to 
be 60 taking the date of birth to be 01.2.1942, the date of 
birth is to be 01002143, aflL the date of superannuation is 
012.2003 *  

in the premieed of the above • I prar to your honour 
kIndly to iplewent the order of the Hon'ble CAT, confirncd 
by the Hon'ble Guwaheti High Court, and correct the date of 
ret iremertt as 01.22003 on attaining the age Cf Super. 
annuati6fl which is now 60, eU 	te of birth as on 
014.1943, aid - not 012-1942. 

Thring you sir, 

Yawis faithfully. 

Ave  
i.i 

- Dated , Shillong the 	 (sri-1i1shil T(tar SharTna) 

7Ju.1y 2001 

Etics t 1. Copies of Order of flonble cr 
and nigh Court, Ouwahatl, 

2. HQ DGAR's letter dt 12 July 2001. 

I 
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1011011/13/79-EST/VOL-II/184 	2 Aug  2001 

ESTAE3LISHMENT T RANCH ( 

H 

 

	

REV PETITION ON_WPjjNo7274J2pO0 UOI 	i 
MAR SHARrIA 

It'is requested to direct Shri Sushil Kumar Sharma, 
updt:of your branch to submit a birth certificate other, 

than.his matricularticin àertificate in connection with 
subject pending court case 0  

I> 
( H S Yadav, ) 

• 	 • 	 Dy Comdt 
Establi8hmeflt officer 

• 	mnch'for info with ref to their ION No0 

	

I. 11018/58/98 L 10,dat, 	28 Aug 2001 

- 4V 

• 	
• 

I 



• 	 . 	 -. 	

. 23 	A in -  

To 
• 	• 	 The Establishment OfflCer 

t) irect orate General Ms am Rif is a 
Assam Rif.g 
3h111on4-. 793011. 

Through Proper Channel ) 

sub :- REV. PETrrXoZ ON Wp(C) No, 774jpDo U0I 
VS8USH 114 	SHAWA  

Sir e 	 • 

In rosponsoto your ION 
dated 29 Aug 2001 addressed to Record (Co-ord). I have the 

• 

	

	 honour to state that I have got no any other birth Certif1cte 
with me. other than Matriculation CertifLcate o  the photo cy 
of which had already been 3um1tted to your branáh. 

2. 	It is further stated that there W5 no such provision 
at that time for reporting a date of birth to PrJiery Health f 

• 	Service and same get it registered in the (kern. Panhayat or 
Muncipality etc oftis while I wag. born at my flat 1w hone 

• located a rural area i.e on let Feb 1943. 

ThnJcing yotx:sir.. 	• . 

	

• 	 . . 	Yourg faithfully, 

• 	
.. j 	 ( 	 iSSharma) 

Dated : 	 sep 2001, Supdt 



' I  

A vi we- x W1J2. — •i I 

Mahanideahalays Aaaan Rif lea 
Directorate General Assam RiiLe 
Shillong 793011 

10 11011fi3/79tri.EST/VOL...XI/19 	. 	Oct 2001 
I 

/ 

/Shri Sushil Kumar Sharrna. Supdt 
Records (Doc-I) 	/ 

HQ DGAR 1  Shillong 11 

REPtTION ON wp(C) , 127412000  

1 	A copy of .,egal flranch.IoN No. 1.11018/58/98-. 
Legal dated 24 Aug 2001 is encloaed herewi.thfr. your 
information please. 

Yadav) 
Dy&cmdt 
EstabliahnientOff icer 

,' Copy to t- 

j vb. 	........ . 	--:- 
\ Legal. Branch 	 . 	

a 

XXAR ShiU.ong 11 	- 	 Z- 

' 	 - 

j?( 

- 	. 

-Irele * 705042 



ç - 	 ) 

.No.l.11018/58/9f3-Legal/ 	 ug'2001 

LEGAL RRANCH 

REV PETITION ON WP(C) NO.7274/2000 
Qj VS.  SUSHI L KR SHARMA  

ef your ION 	 dated 24, 
Jul 2001.   

Review petition has been filed before the Hriri'ble 
(3auhati High Court (Principal bench) against the court 
order dated 03 Jan 2001 on Writ Petition (C) No.7274/2000. 
Addi. CGSC Of GFILihat-f High Court has informed that the 
said review petition ia likely to come up for hearing in 
th I rd week of Aug 2001 Hence, any nation will be taken 

• 

	

	only after knoting the outcome of hearing of review 
petition. 

• 	3. 	Outcome wi'll be intimated 'to you as and when 
information is received from the court. 

(Sandeep Kumar) 
Major 
lAD (Legal) 

____ (5) 
	

for iocn 

2i35I3t 

4' 	 • 

p 

. 	:. 

S 



	

A -n 	' 
Fran .: shri S 1< Sha'ma 

Super intende nt 
record Brarh 
HQ DG Assam lUf lea 
shillong 

To 	: Th. rublic Grievarxe Officer 
Di±ectorate (enaral h6sam Rifles 

• -:'•. ShIllong - 93 Oil. 

-sub. •- CORRCCrION OF DATE OF BIRTH AN3 CONSEOUENL' ON OAI'E 
OF SupERANxrIqN. 

r,. 

10 	I pou1d like to apprIse most respctEii1ly your honour 
that my date of birth in the service Book as per my Matriculation 
Certificate was wrongly entered at the time of my.appoifltmeflt 
in this ote and when 'x did not receive any redress from my 
office inspite of everalrequest to correct the sare through 
number of representations, .1 had no other"way left, but -to. 

I  take shelter in the .Honoufable. Central pdministrat,ive. Tribunal, 
1. Ouwahati;-bench.. TheHonourable• CAT has passed an Juc3gemeflt 

V 	 'order admitting myldate of 'bixthas-ist'Feb.1943 and not lst'Feb 
1942 as per my MatçiCUlatiofl Certificate. •.. 	 V 	 V  

	

V 	 . 

2. 	That sir, tIte.cozrerned braih of this ate, who deals- 
the service Books has not taken any action to this effect sirxe 
Jan 2001 as per Judgernent of above CAT.. ,Guwahati bexh. 
- 	 :',., 	 . 	 V 	

•.;. 	. 	 . 	 ' 	 , 	 V 	 ' 	
V-V. 

3,, 	.Tht-. sir'., as-per legalopiniofl an irit petition Was 
filed 	 nst ag.a i? 	the udgetnent and order of, CiT, Guwahati berxh by 
Legal Brarch of thi.Dte on 11 Jan 2000, before the HofloUrable 
High Court, Guwahati.which has. beewdismissed on lim1t. 
observing inter' alia'"No ijiterferetre with finding of fact based 
upon the MatriCUlatLOfl Cert. -'- - 

 

4. 	That Sir, I have cone to know that tagal'Thraflch has 
again filed agailist the judgement 'of .Honourable 1-11gb Court 
PrincIpa,. Guwahati to further'review the case. But court 
not Ice of hich has not been received byrne to this effect. 

That sir, sitre no dceasiofl is settléd as'yet, now I 
have attained in 'the verge,of,, retirement i.e 1st Feb 2002 accor 
ding •to the unnended entry -of date 'of birth in service bod 
for which i have beenmentally suffering extreenuly as the casS 

is still pending with legal Brarh of this Dte.. sir, if I have 

togo for retirement I.must be prepared in advare
'
, for my 

future sett ].eme it.  

6. 	In view of above, I would request your kind honour to 
direct ttheconcernead branch for Implementation of the order of 
Uonourab1é..CT.WhiCh is confirmed by Honourable High Court. 
Guwahati 'admitting the date of retirement- as 0-1 Feb 2003 on 
ttining the ge of, $uperarflUatl9fl which now O, t'k1ng my date 

of birth Is. on 01 Feb'1943 and not 01 Feb 19442 and thtks I do 

oblige  

• -.- 	Thnking you.  

Yours faithfully. 

Dated 	 tv2001 	 ) 
suoeriritendeflt - 	 • 	icord Brarh ( Dcx'-I) 



S 

V 

• - 	 k---- 1< 

Fran : shri. S K Sharma 
Superintendent 
Recordi Branch 
shill ng. 	ii. 

To : The nirector General Assan Rifles 
shillong -11. 

Through proper Channel ) 

sub s- VEMON •AERL 	C CF 

sir, 	 .: 

10 	in inviting a reference of Pacord Sranch (Co-Ord) ION 
No.36031/7/'01./Rec(Co..-Ord)/153 dated 19 Oct 2001 ( photo Copy enclosed) 
under which 4, (four) sets of blank Pension Papers have been 
handed over to me for omtard aubmiss ion to the EST Branch of this 
Directorate. 

2, 	In this connection, kindly refer to the Honourable Central 
Mministrative Tribunal, Ouwahati bench application No.174 of 1998 
(Photo Copy enclosed) under which the Honourable Court after havinrj 
examined all relevant documents has alled that my date. of birth 
is 01-21943 'ar not 01..2-1942 Furthermore the Hon 'ble High Court 
QuwahatiVide:WPCNo.7274/2000 had dismissed the case lame 
observing.intØr a].ia. "No interference with finding of fact based upon 
the MatriculatiOn Certificate 	-• ". (photocopy enclosed). 

• 	

.:.. 	
0 	 0, 	 0 

3 • 	Also kIndly refer to the Legal Branch of this Directorate 
ION No.I.11018/58/98Iagl dated 24Aug 2001 received by me under 
EST Branch IQN .No.X41011/13/79'-Est/Vol-XI/193 dated 09 Oct .2001 
( Phto copy 'encloaed). - under which it transpires that this Directorate 
has filed Jview petition case to the Honourable Guwahati High 
Court ( Principal Bench) against the WPC Case No. 7274/2000 and 
it was intimated that, outcome of the case would be intimated to me 
as and when information Is received from the Honourable Court. 

40 	sir, r4 appears fran the legal Branch letter qioted above 
that. till n,.ño decision has been received on the Review Petition 
filed by this Directorate. from Honourable Guwahati HighCOUrt and 
thereby 'fOr gabmiggion of pension Paper as envisaged in the Rcotd 
Branch ION dated 19 Oct 2001 may not be appropriate at this stagc 
unless the fial decission, on csview petition is received by this 
Directorate franthaHonourable Quwahati High Court. 

5. 	In view of the position stated above, the Pension - Papers 
( blank 4 Sets) are therefore returned herewith with a view that 
the matter is >  at present "sub- Jud ice" with the Hon 'ble Guwahat I 
High cart".. 	': • 	 • 	 0 	 0 

• 	• 	Thflkin. you sir.. • 	 . 

yours faithfully, 

Dated : 1 3 Nov 2001 

End 1 04 (fc*r) Sets of pension 
0 	 • PaPers. 	.. . • 

t4L4i5) 
ccord Branch 
DOI 	

- -: 


